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       Mr. R.K. Mehta, Mr. Abhiskek  
       Upadhyay and Ms. Himanshi Andley  
       for GRIDCO, R.2 

 

 
ORDER 

IA No.319 of 2016 in Appeal No.25 of 2014 seeking some clarifications/ 

rectifications in our judgment dated 10.05.2016 has been moved.  These errors 

are said to be typographical errors to which we have gone into.  Such kind of 

very minor so called errors cannot be corrected in the judgment of this 

Appellate Tribunal.  These errors are meaningless and insignificant resulting in 

no uncertainty or ambiguity.  We have seen carefully the nature of so called 

errors.  This IA is without substance and liable to be dismissed and accordingly 

dismissed. 

 
 
 
( I. J. Kapoor )        ( Justice Surendra Kumar ) 
Technical Member        Judicial Member 
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